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he was first speaker to rise and say that because the reservations for Scheduled Castes
and others are going to be made available, we are supporting the Bill. This is what he
said. Kishan Reddy ji, please take note of this and find out the actual position. Is it
due to administrative delay, or, they are waiting for the fresh Census? What is the

reason?
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DR. AMAR PATNAIK (Odisha): Sir, T associate mysell with the matter raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the matter raised
by the hon. Member.

Need to provide relief to the unorganized sector adversely alTected by the

Covid-19 pandemic

SHRI DEREK O'BRIEN (West Bengal): Sir, this is regarding aid for informal sector
workers, that is, daily wage labourers, artists, traders, weavers and craftspersons.
Obviously, all of them have lots of problems after the pandemic. I have two points.
Firstly, the 70-vear old All-India Handicraft Board, based in Kolkata, has been abolished
by the Centre. Sir, regarding the All-India Handloom and All-India Powerloom Board,
my appeal 1s to re-open these Boards at the earliest. Sir, for transferring money to these
unorganized sector workers -- be they artisans, be they artists, be they weavers -- in

Bengal, there 1s a scheme called Prochesta Scheme, under which ¥ 1,000 are directly
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transferred into the bank accounts. There was another one called 'Sneher Paras', which

transferred T 1,000 into the bank accounts.

Sir, day before yesterday was the beginning of auspicious Durga Puja, Mahalaya.
But, a lot of these weavers, artists and labourers are going through a lot of problems,
and, this 1s such an important festival, which will generate income for thousands of
them. So, my appeal to the Centre is to use the Bengal model and to facilitate cash

transfers to all these informal sector workers. Thank you, Sir.

MR. CHATRMAN: Shri Subhash Chandra Singh to associate. 3TTU] @RI HEl &,
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SHRI SUBHASH CHANDRA SINGH (Odisha): Sir, in the migration-prone Districts
of Odisha, namely, Bolangir, Baragada and Nuapada, the State Government under the
leadership of Shri Naveen Patnaik ji, had introduced 200-days work in a vear for
MNREGA workers, and, mimimum wage of ¥ 300 per day was introduced with a special
fund of ¥ 500 crore. Accordingly, in the Central Government, 9 wF 9, throughout
the nation, under MNREGA, 200 working days &I @1i&¢ and Minimum Wage should
be raised to T 300 per day.

Secondly, Sir, already Unorganised Workers' Social Security Act STl R TR &,
g4l 4, till today, how much money the Central Government has sanctioned. During this

period, the Central Government should sanction some money. Thank you.

DR. AMAR PATNAIK (Odisha): Sir, I associate myself with the matter raised by
the hon. Member.

DR. SASMIT PATRA (Odisha): Sir, I also associate myself with the matter raised
by the hon. Member.

SHRI BHASKAR RAO NEKKANTI (Odisha): Sir, I also associate mysell with the
matter raised by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, T also associate mysell with the matter raised
by the hon. Member.

SHRI M. SHANMUGAM (Odisha): Sir, I also associate mysell with the matter
raised by the hon. Member.
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Concern over legal challenge to the Constitution (97th Amendment) Act, 2011
regarding Cooperative Societies
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fTransliteration in Urdu script.



